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12.12 hrs,

EXTENSION OF TIME FOR PRESEN-
TATION OF REPORT OF JOINT
COMMITTEE

JoiInNT COMMITTEE ON MARRIAGE LAW
(AMENDMENT) BILL

SHRI K. MALLANNA (Chitradurga):
I beg to move:

“That this House do ({urther extend
upto the last day of the Winter Session,
1982, the time for presentation of the
Report pf the Joint Committee on the
Bill further to amend the Hindu Mai-
riage Act, 1955 and the Special Mar-
riage Act, 1954

MR. SPEAKER: Shri R. L. P. Verma.
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I beg to move:
“That in the motion,
jor the words “Winter Session, 19827

substitute “current session”.

MR. SPEAKER: Mr. Harikesh Babha-
dur.

SHRI HARIKESH BAHADUR
(Gorakhpur): I shall move it. Kindly al-
low me to speak. The extension should
not be given. This is a very important Bill.
We want at least that this should come up
in the current session itself.

SHRI SATISH AGARWAL (Jaipur):
It is not possible.

SHRY HARIKESH BAHADUR: Why
is it not possible?
MR. SPEAKER: That is all right.

I shall now put the amendment moved
by Shri R. L. P. Verma.

The Amendment was put and negatived.

MR. SPEAKER: The question is:

“That this House do further extend
upto the last day of the Winter Session,
T9%Z, the time for presentation of the
Repor tof the Joint Committeec on the
Bill further to amend the Hindu Mar-
riage Act, 1955 and the Special Mar-
riage Act, 1954.”

The motion was adopted.

——

12.13 hirs.
MATTERS UNDER RULE 377

MR. SPEAKER: Now, matters under
377. Shri Negi.

[MR. DEPUTY-SPEAKER—in the Clair]

(i) MEASURES FOR ECONOMIC  PROGRESS
AND DEVELOPMENT OF TRIBAL AREAS
0¥ DEHRADUN DISTRICT, U.P.
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(ii) EVASION OI' DUTY ON STAINLESS STEEL

SHRI CHINTAMANI JENA (Bata-
sore): The stainless stecl re-rollers in the
country are very much perturbed over the
recent phenomenon of large quantities of
stainless steel sheets bcing dumped in the
counlry by dutTSS wmans. Besides put-
ting the indigenous industry out of gear
these imports have been  depriving the
Government of its legitimate revenue in
form of import duty.

It is stated that large quantitics of cold
rolled stainless sheets totalling over 2,500
tonncs have already been brought in the
country in the form of folded angles and
in the process the Government lost about
Rs. 11 crores. If no action is taken fto
remove the loophole in the import policy,
which makes this business possible, an-
other shipment of 7,000 tonnes is expected
to arrive and dump the goods in Indian
shores, p‘utling the Government to a fur-
ther loss of Rs. 30 crores.

The modus operandi of the whole
scheme is like this: According to the im-
port policy for the year 1980-82, the stain-
less steel sheets are canalised for imports
through the MMTC and the customs duty
payable on these sheets is 220 per cent
plus 30 per cent auxiliary and Rs, 363 per
tonne CVD. These sheets, however, can
be brought here under OGL if they are
imported by “actual users” in the form
of folded angles and circles with the cur-
rent customs duty of 60 per cent
plus 25 per cent auxiliary plus
Rs. 363 per tonne CVD. Prior to
the budget of 1982-83, the duty was only
35 per cent plus 10 per cent Rs. 363 per



